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in refunding the amount of damaged notes received 
from commercial banks during the last three years ; 
and 

(c)   the steps that are being taken to avoid 
delays ?] 

 
t[THE DEPUTY MINISTER IN THE 

MINISTRY OF FINANCE (SHRIMATI SUSHILA 
ROHATGI) : (a) Claims for payment of exchange 
value of damaged and mutilated notes are 
adjudicated by the Currency Officers of the Reserve 
Bank of India in accordance with the procedure laid 
down under Reserve Bank of India (Note Refund) 
Rules, 1935. Slightly mutilated notes which are 
identifiable as genuine notes are also exchanged at 
the Branches of the State Bank of India and its 
subsidiaries and treasuries having currency chests in 
accordance with the procedure laid down in   Note 1 
to Rule 83 of 

Executive   Instructions,   Part   XIV,    of  the 
Central Treasury Rules., Vol. I. 

(b) The information is being collected from 
the various branches of the Reserve Bank of India 
and will be laid on the table of the House as soon as 
received. 

(c) The state of work in the claims branches 
of the Reserve Bank of India is constantly reviewed 
and appropriate steps, including sanction of 
additional staff, where necessary, are taken to speed 
up the disposals.] 

CONSTRUCTION OF AIRPORT NEAR COCHIN 

*43.  SHRI S. KUMARAN : 
SHRI N. K. KRISHNAN : 

Will the Minister of TOURISM AND CIVIL 
AVIATION be pleased to state : 

(a) whether Government of Kerala have 
requested the Central Government to construct a 
new major airport near Cochin in place of the 
present airport in Wellington Island which cannot 
be developed as a major aerodrome ; and 

(b) if so, what decision has been taken 
thereon ? 

THE MINISTER OF TOURISM AND CIVIL 
AVIATION (DR. KARAN SINGH) : (a)   Yes. Sir. 

(b) A survey is being undertaken to assess the 
suitability of the site for possible development of an 
aerodrome at Edakka-ttuvayal. 

PAYMENT   OF   ALLOWANCES    TO    SUPERVISORY 
STAFF OF STATE BANK 

•44. SHRI KALI MUKHERJEE : Will the 
Minister of FINANCE be pleased to state : 

(a) whether it is a fact that the management of 
State Bank of India pay 'closing allowance' only to 
the high-salaried supervising staff while the bulk of 
closing work is performed by the employees 
belonging to clerical, cash department and 
subordinate staff ; 

(b) whether it is also a fact that overtime 
allowance is paid to the supervisory staff of the 
Bank ; 

(c) whether it is also a fact that conveyance 
allowance is paid only to some high-salaried 
supervisory staff; and 

 

t   [   ]   English translation. (d)   if the   answers   to   parts (a), (b) and 
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(c)   be in the affirmative, the reasons therefor ? 

THE MINISTER OF FINANCE (SHRI Y. B. 
CHAVAN) : (a) to (d) A statement is laid on the 
Table of the House. 

STATEMENT 

An annual allowance of Rs. 300 called 'Closing 
allowance' is paid to all members of the supervising 
staff drawing a basic pay uplo Rs. 1,500/- per month. 
The allowance is an ex-gratia payment to cover the 
heavy work and the consequent long hours the 
members of the supervising staff have to put in on 
occasions such as proforma closing account in June, 
the annual closing account in December and the 
Government financial year closing in March. This 
allowance is not paid to the members of the award 
staff, i. e. clerical, cash department and subordinate 
staff as they are eligible for overtime wages for 
overtime work beyond the normal working hours 
and for work done on days other than normal 
working days, in terms of the provisions of the Desai 
Award and the agreements with the Award Staff 
Federation. 

The members of   the supervising staff  are not 
paid any overtime. 

Conveyance allowance is paid to : 

( i)   all staff officers of the bank ; 

(ii) other categories of supervising staff 
drawing a basic pay in excess of Rs. 755/-per 
month and posted as Agents and Managers of 
Divisions at branches or officiating in staff 
officers posts subject to the condition that they 
either maintain a car or certify to the 
satisfaction of the management that they have 
spent an amount equal to the prescribed amount 
on a hired conveyance and that this was 
necessary for efficient performance of official 
work ; and 

(iii) to all other officers drawing a basic 
pay in excess of Rs. 755/- per month subject to 
their maintaining a conveyance. 

The difference in regard to conveyance 
allowance, overtime of closing allowance granted 
Supervisory and award staff is inevitable because 
the terms and conditions of service of different 
grades are determined with reference to their duties 
and responsibilities. 

  SETTING   UP   OP  HOTELS   FOR    TOURISTS 
BELONGING   TO   MLDDLE    AND    LOW   INCOME 

GROUP 

♦45. SHRI O. P. TYAGI : Will the Minister of 
TOURISM AND CIVIL AVIATION be pleased to 
state : 

(a) whether it is a fact that Government have 
bulit cheap hotels keeping in view the interests of 
the tourists belonging to middle and low income 
group ; 

(b) if so, the places where these hotels have 
been built ; 

(c) the names of the places where Government 
propose to build such hotels during the next Five 
Year Plan period ; and 

(b)  if not, the reasons therefor ?] 

 
 

 

 

 

 


